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. SUBJECT: SENDING SOPIES OF ORDER. PASSED BY THE
, BENCH INTAPPLICATION NO._ N6

- l

Please find enclosed herewith the copy of the Order
passed by this Tribunal in the above said Application on ‘

\0-G-SF . il

ENCL: As above.




CINTRAL ADMINISTRATIOZ TRIBUNAL
BANGALDCARE
DATZD THIS THZ 10TH DAY OF JUNE, 1987

Hon'ble Shri Justice K.S. Puttaswamy,Vice-Chair-
Present : and ' man

Hon'ble Shri L,H.A. Rego, Member (A)

REVIEJ APPLICATION NG. 45/87

Shri Ahmed Khan,

Retd, Fuel Insa=zctor {(5r).

No.?1, Railuway Celony,

Lottes_,ollahalli,

3an,alore-13. esee Anplicant

Ve
The General Manayer,

Southsrn Railuay,
Madras. «ees REspondent

This application having come up for hearing

to-day, VYice-chairman made thz following,

CRDcCR

In this aoplication mads under Section 22(3)(f)
of the Administrative Tribunals Act of 1983 (Act),
the aoplicant has sought for a revieu of order made

by us on 10.4.87, dismissing his applization No.2050/86.

25 In A.No.2050/86, the applicant claimed for a
direction for payment of interest cn the allegyed
delaye” paymsnt of certain arrears. O0On an examination

of that claim ue held that the samz cannot be granted.

Bie In this application, the ajslicant who apnoeared
in person, is asking us to reexamine every one of the

views we have expressed as if we are a court of apneazl
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and com2 to a different conclusion. In a revieu,
this Tribunal cannct examine its own crder as if
it is a court of apuoeal and ccme to a different
,vg} 2\ conclusion. We do not sees any anparent error or
[z N\ . . ,
- any other justifiable ground to revisw cur order.
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oy, s e tnersfore reject this Revizu Application at the
\ s
el admission stage without notice to the respondents.
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